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Himachal Pradesh; Total number of
arms peized: 09. During 1980, 238
cages were taken up.

Punjab: Pistols/Revolver (Desi) 140;
Pistols/Revolver (Foreign made)
7e....

MR. SPEAKER: This is a routine
thing....

SHRI YOGENDRA MAKWANA:
Cartridges—276. Then, regarding Tri-
Pura Arms 254. Upt, 10-10-80.. Then
regarding U.P. arms seized. 1,812. We
have Bombs 9, Grenades 14, Cartridges
4757. Sir, regarding Delhi,  Pistol/
Revolver—-50, knives daggers—766.
Cartridges 197. ..

MR. SPEAKER: 1t iy all right, Mr.
Makwana, you need not read the
whole of jt.

MR. SPEAKER: Yes, Mr. Bosu?

SHRI JYOTIRMOY BOSU: sir, the
mischief is done mainly through two
items. One ig explosives, for whicn
vou require potassium chloride and
certain barium chemicals—] could not
tell you because I do not know science
much—ang the other is steel for the
manufacture of fire arms both single
shaft and multiple shaft. Will the hon.
Minister please tell us whether they
are trying to catch the root cause?
Potassium chloride cannot be produc-
ed in the roadside factories. How are
these people getting explosives, potas-
sium chloride ang things like that?
One truck-load of potassium chloride
was caught red-handed in Calcutta. 1
would like to know from the hon.
Minister whether any specia]l effort is
being made to draw up an exhaustive
list of sources of raw materials and
the manufacturing units which have
the equipment for production of fire
armg and fire guns?

SHR] YOGENDRA MAKWANA: I
said thay all efforts are being made
to seize illegal arms and the sources
from which they come, including the
raw materials,

Lous of life to police in communa) riets
+

*231. SHRI CHANDRABHAN
ATHARE PATIL.

SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of HOME AF-
FAIRS be pleaseqd to lay a statement
showing;

(a) the number of police officials
and constables injured or who lost
their lives during the communa]’ riots
from August 1980 onwards in some
parts of the country;

(b) the steps Government have
taken to protect their lives: and

(c) the steps Government propose io
take to create confidence in their minds
ang boost un their morale?

THE MINISTER Of STATE (N
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA): (a)
A statement giving information re-
ceived so far from the State Govern-
ments, Union Territories is laid on the
Table of the House. Information in
respect of the remaining States/UTs is
being collected and will be laid on
the Table of the House,

(b) According to the normal prac-
tice policemen are deployed in suffi-
cient numbers and are provided with
necessary prutective equipment while
dealing with riots.

(¢) Working conditions and wei
fare measures, which have a direct
bearing on the efficiency and morale
of the polic2 forces, are being con-
stantly reviewed,
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E
Nimber of pelics officials and constadles injured or wohe lost Mrlmumﬁdnmnm
August, 1980,
Sl Name of State/U.T. No. No.
No. injured kitled
1. Andhra Pradesh ., . . . . . . . . 1 Nil
(minor
Tnjuries)
2. HMaryana . . . . . . . Nil Nil
. Himachal Pradech . . . . . . . . Nil Nil
4. Janun - and Kashmir . . . 40 (CRPF Nil
Personnel;
5. Kerala . Nil Nil
%, NMadbva Pradesh . . 1 D.S.P. Nl
6 Cons-
[ tables
. Mavipur . Nil Nil
4. WNagaland . . . . . . . . . Nil Nil
<+ Punjab] . . . Nil Nil
. Rajasthan Nit Nt
+1. Sikkim Nil Nil
12, Uripula . . . . . . . . Nil Nil
13. Andaman and Nicovar Islands . Nil Nil
14. wunachal Prade<h . Nil Nil
15. Chandigarh (U7, Nil Nil
16, isaara and Nagar Haveli Nit Nis
1-. Dedhi | 59 Nil
18, Goa. Daman and Diu . Nil Nil
19. Miroram Nil Ni
2o, Lakshadwerp Nil Nil
21. Pondicherry} Nil Nil

SHRI CHANDRABHAN ATHARE
PATIL: May 1 know from the hon
Mxmater while answering paragraph
Noaxtwagstatedthatthewm'hn:
conditiong and welfare measures which
have a direct bearing on the efficiency
and morale of the police forces, ars

being constantly reviewed—so far, as
far as I know most of the Police per-
sonnel are unable to get accommoda-
tiontoliveinwhﬂetheyarerequhod
to take shelter or accommodation .

slum areas in Bombay, wheﬁwr%
Government has any plan to construoct
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suitable accommodation for the Police.
men in employment, and if so what
mensurey they have taken so for.

SHRI YOGENDRA MAKWANA:
Law and order is g State subject and
the State Government ig takmg neces-
sary action for housing of
Under the Central Government there
wag a Police Housing scheme. It was
in existence up to 1976-77. But during
the Janata Perty regime they have
scrapped it. Now again, for the revi
va]l] of the same scheme we are dis-
c with the Planning Commission
and § wil] be considered.

SHRI CHANDRABHAN ATHARE
PATIL: Sir, the Police are required tv
be on duty for 24 hours and hence
they are umble to look after their
families. May I know what plans the
Government has to educate the child-
ren of the Policemen and also to get
shem employed in service when they
are eligible for that?

SHR] YOGENDRA MAKWANA.: Sir,
all these ggpects were discussed jn the
Conference of Chief Ministers and as
I stated the State Governments have
agreed to look after all these, So far
as the Centra) Forces are concerned,
the Central Government has taken
action for providing medica] facilities
and other amcnities to the Forces. It
is a long list and I would not like to
read that,

WY wrararfew faw arfew : sy
W, wer N ¥ A RN fm g Iw A
o aw w1 faur mar § Afww FwA
@ arle & & gwn, 59 & T A
aar &) &Y AR W @ R
Tg A THW G § | W aE G
fat § dfew foma ot wwEe
N 39 §af Qg @
¥ wETaT W AR T § IF & A o)
fex §, f& agt g gor ar T g,
W oo &, JeT R §, wiew § o
& wg wvwn wget § 6 o e &
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¥z ¥ ¥ 9T 50 R O
S fag and §, aw gfea @y ogdy
9T gRft § I O, Fwd g we
7o €1 A & Y A & bR Y WD
FaAT &Y d|y 37 F gL A WAy w5k
2’

whaw o ¢ s s o
q At ey 3 & gfaw A
el &3 9T o) #gd & fr gw wifa
T T AfeT R 3w @R W
I § I AEAW 9T I WA
fam w1 gfaw ® gEra FE@T WA
2 ) U A WA § qan I99T @
f§ gfaw ¥ ew éaww # fag smafo
N Afea Sz wgar ¢ f5 w1 oD
B g T gfew W s A
¥t wrafar ar ardr st v § Afew
®TA7E FaT & Tw W& T 1 |
ToEa ¥ ) wedy aa @ ag aWW X
aft &

WETR WEWAY : 9% WY WV FF T
gramwr T AT g7

at ey few qfew o &
A T G E | EEIR WEHEAAL X
w ¥ g § fow & gfow aren &3
O T | 39 A v ¥ qre fewdde
Tam fAwr f6 w1 ¥ @ 3 2
ag 9 T § Gc0W FE F w01 T\
qfe fegidie ¥ o< geam A faar
TG | Y A qTAT F QWA QU AW AT W
FH T G FAT qgar 7

SHR] YOGENDRA MAKWANA. I
have laig the statement on the Table
of the House which containg the infor-
mation supplied by different States.
The information has not been given
by some of the States, States like
Bihar, Uttar Pradesh, West Bengal.
Gujerat, Maharsshtra have not sup-
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supplied the information. Some other
Stales have also not supplied Some
States have supplied the informatioh
which I have laid on the Table of the
House. If hon. Member wants, | shall
lay that information on the Table of
the House as and when information
from those States is received.

So far as compensation to the police
personne] killed while on duty and
while not on duty, the life cannot be
valued in terms of money. But even
then the Government hag laid down
certain criteria. 1 would like to in-
form the House that in B.S.F. if death
is on duty Re. 2500 is given in shape
of FDR from B.S.F. Benevolent Fund
and monthly family allowance of
Rs. 150 is given for ten years. If there
is death in normal course of duties
then Rs. 2,500 is given in the shape of
FDR from B.S.F. Benevolent Fund
and monthly family allowance of
Rs. 150 for ten years is given

MR. SPEAKER: You can supply
this information,

SHR] YOGENDRA MAKWANA:
Then I will lay iy on the Table of the
House.

at afte ww waw . EEREg,
qAAE Wt S 3 ot g7 FY q@amn
fr gfaw grefer &w 1976 a% 797 oY
4t ¥fe 9 s ot g ¥ arg
Neg &9 F F= F @ om o
AgRY, 4% 39 §<A ¥ famele s
1 Xg=AY M A 9w T g
w1 ag A A8 T g o e
= T fFar o sfs o=at ¥ g
qg AT Y 7% oY, Ao Fawad wifaw
¥, fs oz ot d=w W A+ wiad
@ § T W qga 37 @ a;
g st T @ g, @
TR & @ & A @ e § gw o
¥ TEw ¥ fear g ? AwAe Faeadz
w¥faw & = g wiw A ok fe A

a1 =z wigt @ N B fen
Fa Wi oSl w ag T ond, qwW
I g W w1 I /H g T
aft ?

W GIRA WA O RN,
T WY TR 39 o N i w @
§ ok gx T § Atw § fe & i
TG AT ®T | A T gWT, 4 A
(owwts) . . .

I have given factual information, it
was stopped after 1877 and we tried
to revive it

Wages for building constructien
workers

*232. SHRI K . PRADHANI: will
the Minister of LABOUR be pleased
to lay a statement showing:

(a) the details regarding the wage
rates in the employment in the cons-
truction or maintenance of roads er
in building operations in the Central

sphere as well as the State sphere;
and

(b) whether Government propose to
increase them and cover those enga-
ged in stone-breaking, stonc-crushing,
maintenance of buildings and the
construction and maintenance of run-
ways in the Central sphere?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY). (a) A statement
showing the rates of minimum wages
prescribed by the appopriate Govern-
ment in respect of the employment in
construction or maintenance of roads
or in building operationg is laid on
the Table of the House,

(b) Yes, Sir. Proposals to revise
the minimum wages in respect of the
stone-breaking stonge-crushing, main-
tenance of buildings and the construc-
tion and maintenance of runways have
been notifled vide Gazette of India Bx-
traordinary, Part II Section 3 (II)
dated 3rd September, 1980. -





